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MR. CHAIRMAN: And the Government also.

SHRI JAIRAM RAMESH: Sir, the answer, mercifully, is on PVTGs, but the
discussion and the question is on PTGs. I hope, we stick to ‘Particularly Vulnerable
Tribal Groups’.

SHRI BAISHNAB PARIDA: Sir, I wish to bring to the notice of the hon.
Minister the fact that in Odisha, there is a vulnerable tribe called Juang and their
population has been gradually declining. The State Government has even adopted a
project to study the reason for their decline and to see how to prevent it and level
it up. It is a very primitive tribe and is vulnerable. I am using this word because
in true terms, it is a primitive tribe. I want to know from the Minister as to what
sort of steps his Ministry can take to prevent the declining of their population, as
also for the socio-economic development of that tribe. ...(Inferruptions)...

st SUe IA: IR, Juang TS IS H decline &l HX &I B, T8 increasing
trend ¥ & Y& AHI decline T, olfhd T &1 21 3G ITH A HIH! AN U¢ b &
MBI Juang T & UH aafad 1 Hfgd o WY fhar 7, ST 981 ST Fw1fd
ft fpar T Bl

SHRI BAISHNAB PARIDA: Sir, it is not satisfactory. ...(Interruptions)... 1 have
travelled to the... ... (Interruptions)...

MR. CHAIRMAN: Thank you. ...(Interruptions)... Now, Dr. Pradeep Kumar Balmuchu.

S1. TEIY $AR qIed;: GUIRT FEIey, § IS H1egq I H43) Sl I qBHl drsdl
g & “primitive tribes’” & STATHC P T8 B3 I AMCH SIS B Tl & gRI
Yg HIUHH P b §RT AT o X1 &1 § 3MqP 7egq | A1 J31 S 4 go1
gredl § & sIREe 3 fRIwaR primitive tribes’ WaR 3R fRER o1fa & iR g9t
T T R f&F uedl gell S RET 81 §HB! oIl & P 20-25 AT A SHB! AN
FeM & forg, Sue e & foy, fRIveR IH@! Uigele™ &I 3 98 & forg
WRPR I HH Io] Vel 8, I8 § AS H1egq I qH-1 4301 Sff F go1 gredn gl

2 SO IA: W, 2001 BT FTTIAT H SR 60,514 A MR 379 2011 BT SO
H 10,726 Bl 31l 2012 H IE AT 3,200 & OTIH 42.75 HT Shiol ®, Pl (SFAS
TET Bl FER 2001 H 6,004 & 3R 2011 H 9,688 & 3R 3,684 BT 61 RN Shiol Bl
TR, AL & HRU a9 WG] 5961 f$aargd a1 dMRI & SR I N 7
S A1 ASThe I8 FAgUeE T8l g1 S99 R Ugd gl § 3R WA Hioiae &
SIRT $9HT BT 81 T &, 9oy fSaams g 8l Bl

Appointment of administrator in Asiatic Society, Kolkata

*200. SHRI RITABRATA BANERJEE: Will the Minister of CULTURE be
pleased to state:

(a) whether Government is considering to appoint any Administrator in the
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Asiatic Society, Kolkata; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) A Statement is laid on the Table of the House.

Statement
(a) No, Sir.

(b) At present, the Government is not considering to appoint any Administrator

in the Asiatic Society, Kolkata due to the following reasons:

(i) The members of the Council are elected by the members of the Society
as per the Asiatic Society Act 1984, Regulations and By-Laws and the
learned Council members are experts from different fields like academics,
administration, law, etc. with vast experiences (Details of the constitution
of Society and Executive Council is given in Statement-I (See below).

The Executive Council meets every month.

(i1) Partially corrective steps have been initiated by the Society with regard
to the compliance of PAC paras, CAG paras, MOC'’s directives, Internal
Audit Report, etc.

(ii1) The tenure of the present council is going to end on 2nd May, 2016.
Elections for reconstitution of the new council is scheduled to be held
on 26th April, 2016.

Statement-1

Composition of Society and Executive Council

(1) The Asiatic Society is implementing its objectives as laid down in the Asiatic
Society Act 1984, Regulations and By-Laws. The Society consists of the

following classes of Members and Fellows:
(a) Ordinary Members,

(b) Associate Members,

(c) Institutional Members,

(d) Fellows,

(¢) Honorary Fellows.

(i) The Administration, direction and management of affairs of the Society
are vested in Council elected by the members of the Society. The office
bearers and other members of the Council consist of President (1), Vice-

Presidents (4), General Secretary (1), Treasurer (1), 9 Sectional Secretaries
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as Library Secretary, Publication Secretary, Philological Secretary, Joint
Philological Secretary, Physical Science Secretary, Biological Science Secretary,
Anthropological Secretary, Historical and Archaeological Secretary, Medical
Secretary, 4 Members of the Council with 4 Nominees of the Government of
India, 1 Nominee of the Government of West Bengal and 1 Representative

of the Asiatic Society Employees’ Union.

SHRI RITABRATA BANERJEE: Sir, through you, I want to say to the Minister
that there has been a charge of sexual harassment of a minority lady working in
the Asiatic Society. The lady has filed a complaint and levelled a charge of sexual
harassment against one of the employees, who happens to be the union leader there.
I want to know from the Minister as to whether any action has been initiated on
this complaint filed by this minority lady working in the Asiatic Society.

DR. MAHESH SHARMA: Sir, the hon. Member has raised an important question
of harassment of a lady employee, and, the person against whom this charge has been
levelled was a union leader. I personally visited the Asiatic Society. On initiation of
the Executive Council, that member has been terminated from the Executive Council

and action has been taken.

SHRI RITABRATA BANERIJEE: Sir, I have heard the answer but, through you,
Sir,....

MR. CHAIRMAN: Second question.

SHRI RITABRATA BANERJEE: I am putting the second question but I just
want to inform the hon. Minister that, every day, the concerned person who has
been terminated is going to the Asiatic Society, sitting there and dictating terms. I

will urge upon the Minister to look into the matter.

My second question is that there are different projects, for which money has been
allotted. The Asiatic Society, founded by William Jones, is a premier institution and
it has worked very well from that time. But incidentally, now there are allegations
that in respect of the money which has been given to the projects, even after a
lapse of five or six years, the accounts are not submitted and the projects also have
not seen the light of the day. I would like to know whether the Ministry is aware
of this and whether any action will be taken in this regard.

DR. MAHESH SHARMA: Sir, I appreciate the concern of the hon. Member
that this is a premier organization. It is a 232-year old organization. Established in
1874, it is the oldest organization. The Government has shown concern over these
irregularities and mismanagement of this great organization. We have taken measures

in this regard. I personally visited there and we called their meeting twice. It is true
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that apart from a lot of irregularities, hooliganism was going on in this organization
but now things are on the roll-back. The organisation has 1400 life members, including
90 ordinary members. Now, the election process for the new council, which is going
to be due on 2nd May of this year only, has been declared. We believe that the

new executive council which takes over will set the ball rolling.

SHRI PAVAN KUMAR VARMA: Sir, the hon. Minister has spoken about financial
irregularities. I want to ask the Minister that we recently had a kumb mela in Delhi,
of culture. Organisations like this are the spillers of cultural output. Has there been
any assessment made of its scholarly contribution? The Asiatic Society was one of
the main organisations doing seminal work in the field of scholarly output. Is the

assessment being made by the Ministry of what its output is today?

DR. MAHESH SHARMA: Sir, as I accepted, there have been irregularities and
what the hon. Member has already pointed out, that a union leader was dictating its
terms. But now, as the person has been terminated, I will again look into the matter
which the hon. Member has brought to notice, that he is still going there, once the
new executive council - it is a matter of about 25 days-takes over. There were lots
of complaints from the other life members also. We have addressed all those issues.
Now, we have released their funds. What philanthropic work this great Society is
doing is a matter of concern for the whole of the House, and the Government is
determined to set it right. I am sure that within the next four weeks' time, with the

new executive council take-over, the things should set right.

SN HEHe URAA: U HEIGY, AT A4S St S Sl 99 YOl 8, SAD
STarg § AR HA S A 9 {6 et d #fgen 7 9 @fad 9R IR o
2, 99 afe &t a8 9 e g T Saa! 98t 9 Fara 1 8 s9aT g T8
g1 H oMud ATEgH 9§ A HA S @ S Ared g 6w gfaw 7 sw afd
W I FRATS 3T 82 I IeRT 7 S9 R $I HRAE 81 &l 2, d1 39 ) I8
HIT U8 B 87

1. WL IET: AR, 9% foI¢ IR e &I TP Fact Finding Committee TS
TS § 3R S HHEI & initiative TR B ....(TAL)... Whe & under IR SR B
Udh Fact Finding Committee El:l'lg 113‘ gl I8 Pacl g8 & gl irregularities including
I AfRAT & gRT S SR fHAm =1 8, 39T W S Bl S9d 9% 89 W)
9oy HRATS a7 379 HRATS W URAIT Bl ...(FaEm). ..

sfiwrcht BEde wRANE: W ..(FFU). ..

MR. CHAIRMAN: Please sit down.

SNt HEH TRAN: TR, H A A S F I8 ST A18el] g b g9H b
FIM ¥ UBol UHINMSIIR Gl &l el Hedlg 87 ...(qagm)...
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it Al AT 3T 9 SISy

S1. ALY ¥ § 3MYSF concern TR AU HEART SR BRAT &, ol U MM
3R TS BRT W USel S UR QX S B Y| 19 BT &b dG FR THILINR &l
PIB TH 3N B HRAT B, Al TS 8] BRMI ... (TILH). ..

sft e el @M: WY ... (ag). ..

it WAl SIde 189, HUAT MY IS AISYI .. (HIHH)....

sfecll PEde URAN: THRARAR &S R &1 & 1 T8 B2 ...(TIUM)....
it Al ST MY 93 - ... (FGEH). ..

sfHTelt PR TRAN: 3R FHS I BN ..(AGHH)... TE TAD] & A1
TG Bl ...(FAYM)... Ig ARl & A1 I B ...(FALH). ..

MR. CHAIRMAN: Please sit down. ..(Interruptions).. Question 201.
Amendment to Indian Penal Code

*201. SHRIMATI NAZNIN FARUQUE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the Ministry is considering to recommend or has recommended any

amendment in the Indian Penal Code as it contains some archaic laws;
(b) if so, the details thereof, and if not, the reasons therefor;
(¢) whether the Ministry has made some recommendations in this regard; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (d) Amendment in the criminal justice system is a continuous process
to make the law in sync with the social changes. Amendments in the Indian Penal
Code (IPC) and the Code of Criminal Procedure (CrPC) are carried out from time
to time based on the recommendations of the Law Commission of India, various
Court judgments and the reports of any other committees specially constituted for
the purpose. The Departmental Related Parliamentary Standing Committee in its
146th Report dated June 2010 had observed that there should be a comprehensive
review of the criminal justice system and introduction of composite draft legislation

for revamping of the criminal justice system in the country.



